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Central Administrative Tribunal
Jabalpur Bench

OA No.211/05
OA Na.112/05

Jabalpur, this the 21 day- of July 2006. \

;

Hon’ble Dr.G.C.Sﬁvasta'!m, Viée Chairman
Hon’ble Mr. A X.Gaug, J udicial Member

OA No.112/05

N, E) Ragput

Slo Shn Ajab Singh Ra;put
Junior Engineer (CPWD)

- Presently posted at Central -

Ilectric Sub Division
Neemush and :
Divisional Office Indore (M P. ) - Applicant

(By advocate .Shn K.S.Rajput)

Versus

1. Union of India through the

‘Secretary :
-~ Mim ryofUrbstcvc]olmwnt

New IJDeHu

2. Director General of Works

CPWb Nirman Bhawan
New belhl ‘

3. AddiﬂLonal'Dircclor General
Chief Enginecr (Training)

CPWb, Nirman Bhawan
New Delhi. : - Respondents

(By advocate Shri S.K Mishra)

QA No.211/05

Q.P Mishr

Presently posted at Central Electric
Sub Division-I

- Son of oht{ Ghanshyam Das Mishra

b
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" Gwalior and Divisional Office ~ :‘
‘ Y Gwalior Central Electrical DIVISIOH ‘ ’ |
T Gwalior (M .P.) Applicant

- (Advm,aic Shri K.S R&qut)

‘ : Vcr@uq ‘
1. Unjon of India ﬂuough the o i
Secretary ‘
Ministry of Urban Dwdopmcnt
New Dethi.

2. Director General of W orks
CPWD, Nirman Bhawan
- New Dethi.

Additional Director General

Chief Engineer (Training)

CPWD, Nirman Bhawan

New Delhi. Respondents
(By advocate Shni S‘.K.Mx?éhm) - o

s
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By A K Gaur, Judicial Mem‘ber - :
| Smce the facts areg 1dent1c"tl and the dispute 15 same, both the

Ongma1 Apphcauons are ;dlsposm of by thm common order:
-2 Apphcants n both cases have sou.g,ht issue of a direction to the
réspOndean to produce the It‘COl'd relatiﬁg to the examination of the
year 1999 and a further dm,ctlon to them to clarify the marks obtained
by the apphcants wepa:ratcly in the wnticn examination as well as
evaluation of annual cozzlﬁdenual n,pott» and if the applicants are
found fit on the basis.of the evaluation of the marks, to direct them to
promote the applicants to t}n, po»t of AS“]S'Z ant Engmwr |
3. The gnevance of thc apphcantSw 1s that they have not been
awarded any marks in the qvaluauon of ACR The spplicants who
were appomted as Jun;or Engmu,r in 1993 appeared n the
Departmental Competltwe Examination conducted by the respondents
m the year 1999 for promotzon to the’ post. of Assistant Engineer.
According to the applicants, th(, examination bOﬂS‘lStt‘d of two pails ~

(1) wntton examination Wh}(,h consisted of two papers carrying 300
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marks each totahng 600 marks and (u) evaluation of serv ':ecord i

carrying 200 marks. It is contmdud that the applicant in*OA
No.211/05 obtained 377 markq and the applcant in OA No.112/05

_ obta:med 399 marks in aggregate respectively. It is alleged in the
'apphcatlons that the marks awarded to the apphcants have bt,en_
- shown m aggregatb and the same did not rd? ct how much marks

‘hfwe been awardbd to them ; mI respect of the wntten examination and

sonfidential report. The

<

—.__%-L__

the performancc of work on thc basis of the

applicants pleaded that if the marks gwarded to them for thewr

vould be eligible for

._‘4

promotlon to the post of Assxst‘mt anmnu Repeated representations

submtted by the '\pplu,autb 1{11 this tegard evoked no response from

the rcspoudents o

2 4, ~ In order to resolve the wntmvmy, The Tribunal vide its order

dated 25.4.2006 dmcted the recpondcnts t producu the records.
T oday Shri SK Mrshra, 1e1med additional s wtmrdmg counsel, produced

" the mark sheets of ¢ ‘.h :- Lumted Departmental  Competitive

: _'anmtnation' for the post off' Aséistant Engs 76 r, before us, and we

have secn that the marlc% have been awarded on two counts (1} written

* examination ie. M1 & M2 and (ii) ACR. h, we there is no basis for

the aﬂegation of the applicants that the marks were awarded zwf the
wntten part only In our convxdwcd view, 1P1 ere 15 vo ment m the
onginal apphcatlons. Accordmgly, the original apphcatmm are

dismissed. No costs. ‘

(A K Gaur) - (DtGC.Srivastava)
Judicial Member | Vice Charman
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